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RE. REFUSAL BY HARY ANA AUTHO-
RITIES TO SHOW CERTAIN DOCU-
MENTS TO MEMBERS OF PARLIA-

MENT 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Sir, I have given a notice so 
that I could raise this matter and you 
have been kind enough to say .... 

MR. SPEAKER: Not as a privilege 
motion. 

SHRI JYOTIRMOY BOSU: Let me 
make my submission. 

The facts of the case are as follows. 
On being frequently approached by smaIl 
peasants and landless labourers of certain 
areas in Gurgaon district who have been 
affected under a particular acquisition 
order of the Government, I have. tabled 
a motion under rule a9, which has been 
found in order by your good self and is 
on the list. Apart from the eviction, the 
price paid, which is a little over Rs. 11 ,000 
an acre, represents not more than a 
fraction of the actual price of the lan:l 
and that has caused severe hardship to 
many people. I particularly wanted to 
_ the objection filed by a few top per-
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sonalities, wbose names I shall mention 
later on. 

I bave an admitted motion listed in list 
No. 3 of "No Day Yet Named Motion" 
and I am getting ready for speaking on 
!he said motion, --for wbicb I am required 
to do some fact-finding. I tried to take 
all possible precaution -so that I do not 
misquote. 

On the 17th instant I went along with 
two other MPs. and personally submitted 
a proper petition before the Government 
Estate Authority at Fap.dabad, seeking 
permrssion to inspect :ertain public files 
in connection witb a land acquisition pro-
ceeding. The officen there, namely, the 
Administrative Officer and the Estates 
Officer, botb advised UI ~ obtain sanction 
from their controlling officer, namely, the 
Director of Urban Estates, Maryana, who 
is at Chandigarh. Both of them further 
pointed out that without the ~  of 
this gentleman they were unable to aUow 
us inspection of files. 

Accordingly, on the 20th instant Shri 
Digvijay Narain SinIh. M.P., and myself 
went and called on the Director, Urban 
Estates, Haryana, Chandigath. There we 
submitted a written petition drafted by an 
advocate, Sbri Kirpal Singb, on sl'amPed 
paper with urgent fees paid. I also pointed 
out to the Director, Urban Estates, Hary-
ana, during our meeting that . these are 
open public documents and I required to 
see them io connection with tbe perform-
ance of my parliamentary duties. Tbese 
documents only included the various c!>-
jections filed ill connection with the acqui-
sition of tbe said plot of land on whicb 
award bas been granted and gazetted. The 
said official in the afternoon informed 
us and also declined us in writing any 
access for us into tbose papers. On con-
sultation with lawyers, we found tbese to 
be open public documents and should 
have been made available to us for ins-
pection. Sir, I bave already forwarded to 
you a copy of tbe reply I have received. 

1 ~ ~ : ~ ~~ ~ Q-
ifn:"'f ~ fGIIT ~ ~ I 
SHRI JYOTIRMOY BOSU: One ofAie 

cbjections was that the potential martet 

value of the land at present is not less 
than ill. 75;00&. per ICI'CI 'ClUe to the land 
""jug on theNad side and at a. distance 
of only 14 mile.s from Delhi. ,The grain 
yield per acre of tbis land is about 100 
maunds and it is justly deBOnDed as the 
llI"anary of Gurgaon Tehsil. 

It fur1her says that the pl1l8ent notifica-
tion also contravenes the provisions of 
the Government of India, Ministry of 
Defence, Letter No .. _. AIR.HQ/208SlI 

11410RGIAFI710612ID (Air Stores) Dated 
13th August, 1956 and also further con-
travenes the Government of India Gazette 
Notification No: 9R0_6, dated IUh J8Im-
ary which provides a safety belt of 1,000 
yards all around ammunition depot located 
in -this area. The petitioner, Air Marshal 
Mehra, Chief of Air Staff, clearly states 
that tbe allotment of land. in respect of 
Maruti was a clear contravention of tbe 
orders of the Miniltry of Defence ... _ 
(Interruptions). This is a fit case to be 
referred to the Privileges Committee _ ... 
(Int·,"uptions) We now understand wby 
the Maryana Government is bebaving in 
tbls way .... (Interruptions) It gives a 
new dimension to tbe wbole tbing, because 
the objection was filed by no less a person· 
than the Cbief of Air Staff, Air Marsbal 
O. P. Mebra bimself that the Maruti land 
falls under the Defence Prohibitory Or<! er, 
details of whicb I bave given before. Tbe 
Government bad been misleading the· 
House. This should be sent to the Privi-
leges Committee. I seek your permission 
and to leave the House .... (/nterruptiom) 
Don't sbut it out .. Don't allow !he Prime 
Minister to take shelter. _ .. (Interrup-
tiona) 

MR. SPEAKER: No question of .!lel-
ter. This House bas discussed it a nuniber 
of times. 

SHRI JYOTIRMOY BOSlJ: Sbe has 
misled tbe House; her Government lIu 
misled tbe House .... (Interruptions) 

SOME HON. MEMBERS rOse-

MR. SPEAKER: No please: I only 
allowed him for two ~ •. 

SHRI SHY AMNANDAN MISHRA 
(Begusarai): On a point of order, Sir. 

The bon. Members did not want to be 
treated as more tban so ordinary citizens_ 


